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not correct and his seniority should haﬁs haai:i‘ af min-
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ed on the basis of the marks obtained in tha’&‘ﬁq W 9
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class in accordance with the orders of the DG P&ET o

19.8.1980. In our order under review, we had consi ﬂe’fﬁ“?__
this contention of the Postal Authorities and had held ;

that the relevant letters uwere not placed on record

in the trial court nor at the time of appeal before b

us and we had accordingly determined .the seniority in ;

accordance with the length of service. It is alleged :’ __

in the review petitioin that we should have accepted

the contention of the department even in the absence :

of the relevant document as the same uwas contained in

an affidavit on record.

2 We have very carefully examined the l

Petition. It is grossly barred by time and t’ﬁ&fk’c

shown for review is also not sufficient. Tme

rules and requlations requiring Lntarpretatip _

-mining the inter se seniority of 'b];la 46“ ,.-*
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